
ACT No. VIII OF 1865. 

PASSED BY THE GOVERNOR GENERAL OF INDIA I N  COUNCIL. 

@,eceivecl the assend of the Goverlzo?* General on the 24th Pebruavy 1865). 

An d c t  to make valid the inqriso~z~nent of ce~tai.12 pePsofzs awested ulzdegl 
tlze pyocess of the E i g h  Court of Judicature at Port William itz BelzgaZ, itz 
tibe exercise of its orclhary orighal Civil ju?.isclictiolz. 

Whereas i t  is  expedient t o  make valid the imprisonment of certain persons 

Preamble. 
arrested under the  process of the  H i g h  Court of Judicature a t  
For t  William i n  Bengal, in the exercise of its ordinary original 

Civil jurisdiction, and to  indemnify the  Sheriff of the  said High Court and 
others i n  respect of such imprisonment ; It is enacted as follows :- 

1. A11 arrests made subsequently to  the establishment of'  the  High Court  

Arrests, kc., heretofore 
of Judicature a t  For t  William in  Bengal and before the 

made to be deemed passing of this Act, in  execution of any process issued b y  
good, though not in 
accordance the the said Court in the exercise of its ordinary original Civil 

Bocedure jurisdiction, and the detention and imprisonment of all persons 
so arrested, sllnll for all purposes he deemed to be and always to have been as 
valid and effectual as i f  such arrests, detentions, and imprisonnlellts had becn i n  
accordance with t he  provisions of the Code of Civil Procedure. 

2. N o  suit or proceeding shall be maintained in any Court on the  grouild 
tha t  any sucb arrest, detention, or imprison~nent as referred to  

No suit to lie for ally 
sneh illegal arrest, &c. in  the prcceding Section and thereby made valid and effectual, 

was illegal or invalid by reason of its not having bceil in 
accordance with t he  said Code of Civil P1.oceclure, or of the  onlission of the  
Sheriff 01% l_)cpnty Sl~crifY of the said IIin.11 ., Court to  confo~~m to any of thc  
p r o ~ i ~ j u l i >  of the said (?ode, 

Eslcnziori of tllc Act 
Councii of 130111ba.y, n1:1y, 1 ~ y  :m o~i le r  to  ise pubiislied in tile 

to tllc llig1l Conrts of -0flici:d C&i%;cttcs of Mnclras and 13onlhajr I - ~ s ~ x c ~ ~ I ~ c ~ J - ,  extend 
hinclras a l ~ d  I5om hay. 

t?jj.s A?,[, ,s.j i l s  i,cb al)lll \ .-  . . (8:) ;t~-,,c.>i,s. ~ I I ~ ~ ! I ~ ~ S O I I I ~ I ~ ~ I ~ . S :  ;:.!!I.:, (70fc.1.1- 



ACT No.. TlIII OF 1866. 

the High Court of Judicature at Bombay, respectively, on or before the first day of 
March 1865. When so extended this Act shall in all respects apply to each of the 
said High Courts in the same manner as if the names of such Courts had appeared 
in this Act wherever the name of the High Court of Judicature at Fort William 
in Bengal appears. 


